
CENTRAL ADMINISTRATIVE TRIBUNAL, ERNAKUL,AM BENCH 

O.A. No. 138 of 1999. 

Wednesday this the 3rd day of February, 1999. 

CORAM: 

HONBLE MR. A.M. SIVADAS, JUDICIAL MEMBER 

S. Ayyappan Nair, 
Krishna Sadan, 
Ponnurna nga lam, 
Nemom P.O. 	 .., Applicant 

(By Advocate Shri Sasidharan Chernpazhanthiyil) 

. 

Sub Divisional Officer, 
Telegraph, Thiruvananthapuram. 

General Manager, Telecom,  
Telecom District, 
Thiruvanânthapuram. 	 - 

Chief General Manager, Telecom, 
Kerala Telecom Circle, 
Thiruvananthapuram. 	 , 	.. Respondents 

(By Advocate Shri P.M.M. Najeeb Khan, ACGSC) 

The application raving.been' heard on 3rd February 1999, 
the Tribunal on the same day de'livered the following: 

ORDER 

The applicant seeks to declare that his nonngagemeflt 

of work under the respondents is illegal and to direct the 

second respondent to engage him for work with bottom seniority. 

When the Original Application was taken up, the learned 

• counsel appearing for the 	app1icant submitted that it is 
'*corected :*thjrd 

as, per Order suffice to direct the espondent to dispose of A-10 
dated 
1.2.3.99 in representation within a reasonable time in the light of A6 
MA-249/99. - 

and A.9. 	The learned counsel appearing for the respondents 

submitted that there is no objection in adopting such a course. 
*thjrd 

• Accordingly, the 	Lresponden.t is directed to 

. • • 2/. 
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consider and dispse of A10. representation in the light 

of A6 and A-9 within three months from the date of receipt 

• 	 of a copy.of this order 0  

4. 	OrigInal Application. is disposed of as above. 

No costs. 

Dated this the 3rd day of February, 1999 

:4 	 A.M. SIVADAS 
JUDICIAL MEMBER 
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